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2. The O.A. is opposed by respondents. They

have stated that applicant is not entitled to the arrears

i.,M pay / wages. However, as regards the prayer for grant

OT retiral benefits conseguent upon a.pplica.!"jt. s

p! uii."..'uion, respondoi'its have mo obToctiori to that.

3. Learned counsel for the applicant submits that

lie gives up the claim regarding payment of arrears/wages

k-^



which arc not admissible as per FR 17

4, Learned coundel for the respondentSj after

consulting the departmental repi'esentati ves who are

present in the courtj subiTiit'.

?r ocesseu

that res p o i~! d e n t s hi a v e

the ppjp'ers of rtrvision of pension etc.

on the basis of p'ronvotion given to applicant and the-"

rinal order regarding revision of pension of the

a'ijpi.X i"! r. will be issue'd s-hor 11 y ̂

S. OtAt is wocordingly disposed of with a

"••direction to respondents that they shall pass the orders
9

regarding revision of pension of the applicant as

expoolciousiy as possible ai'id preferably within one' morith

from the date of receipt of a copy of this order. No

costs.
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